140

Qé) ORE THE NATIONAL GREEN TRIBUNAL -
<X | WESTERN ZONE AT PUNE

TISWA T TM.UHA
| | REGHc, 30v802025 |
Q\ 2 By O 1302000/ 3

., q',.: . ':t" .-'.f-’
>, . Qﬂ;’,’,\\‘\. _@\ ,E
N SV LA No. 06/2025(WZ

Appeal No.06/2025(WZ)

Colva Civic and Consumer Forum ...Appellant

Goa Coastal Zone Management Authority

& Ors. ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF

RESPONDENT NO. 2 TO THE

APPLICATION FOR CONDONATION OF

DELAY

I, MS. GLORIA YELLOW MEHRA, D/o Kanwal
Krishan Mehra, 51 years of age, Indian National,
resident of Flat No. 401/C, Devashri Gardens, Porvorim,
Bardez — Goa 403501, the authorized representative of

Respondent No. 3 herein do hereby on solemn

affirmation state as under:

Authorised Signatories
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. I say that I am in receipt of an application for
condonation of delay filed by the Applicant above
named. [ have read and understood the contents of

the same.

. I deny and dispute the contents of the said
application in toto. Anything that 15 not
specifically denied shall not be deemed to be

admitted.

. I say that the Application 15 erroneous,
misconceived and an abuse of process of law. The
application is vague and bereft of specific details.
The number of days of delay in filing the
application is not calculated properly in the
pleadings. Application reflects the casual
appreach of the Applicant who has sought
condonation of delay as a matter of right. The
application does not deserve any indulgence from

this Hon’ble Tribunal.
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4. 1 say that the averments and pleadings in the

application are baseless. There is nothing on

record to substantiate the same. The Applicant has

5. Assuming without admitting that the Impugned
Order was indeed obtained under RTI pursuant to
GCZMA Notice dated 07/11/2024, the 30 days
limitation period to file an Appeal in such a
scepario expired on 07/12/2024. The Applicant
has wrongly stated that the time period to prefer
an Appeal expired on 20/12/2024. On this count
itself the application is liable to be dismissed as

baseless.

6. 1 say that as per the data available on the official

website of the National Green Tribunal,

specifically the Case Status section, the present
Appeal ts filed on 22/12/2024. 1t is pertinent to

note that the same is filed by one “Judith” and not

For HERMITAGE BUILDERS VT, 170,
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the Applicant herein. The payment of fees is
“diso in the name of said “Judith”. The Applicant
herein and the said “Judith” are evidently
different. On this count as well the application
does not deserve any indulgence. Annexed hereto
and marked as Annexure A-1 is copy of the Case
Status of Appeal No. 06/2024(WZ) obtained from

the NGT Website.

. I say that in light of the above, the application for
condonation of delay is liable to be dismissed at

the threshold.

. Without prejudice to the above, this Respondent
categorically denies that the Order dated
18/10/2024 was received by the Applicant on
21/12/2024. There is no material to corroborate

the same. As stated earlier, assuming the order

was made available in terms of WNotice dated

07/11/2024, the time period e¢xpired on

For HEERITACE BUILDERS FVT, LD,

ngﬁ Lanlee,
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7/12/2024. Furthermore, same ratses a doubt as

how the appeal was notarized on 20/12/2024.

categorically deny that the Server/E-Filing
Website of NGT was facing issues. The
screenshots produced do not reflect any such
information and hence the same are disputed. I
have reasons to believe that the screenshots are
manipulated. The ematls do not indicate filing of
any appeal. The attachment to emails is of
purported screenshots which are categorically
disputed. No appeal was attached to the said
email. On this count as well, the authenticity and
veracity of the contentions of applicant 1s

disputed.

It is categorically denied that the delay 1s of 2
days. The delay is wrongly calculated for reasons
best known to the Applicant. This respondent has

reasons to believe that the said miscalculation is

deliberate and an attempt to mistead this Hon’ble
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h_l‘g?.ln light of the above, the application for

./ condonation of delay be dismissed with costs.

12. I say that the contents of para 1, 2pt, 3pt, 4pt, Spt,
6, 8pt, 9 and 10 are true to my own knowledge
and/or based on information; and the contents of
2pt, 3pt, 4pt, Spt, 7, 8pt, and 11 are based on legal

submissions which I believe to be true.

For HERMMITAGE BUILDERS 77, LTD.
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Case Number Party Name JUDITH VS GOA COASTAL ZONE MANAGEMENT AUTHORITY

Petitioner Advocate(s) Respondent Advocate(s)

Party Name Act ENVIRONMENT (PROTECTION) ACT, 1986

Case Number Appeal No. 6/2025 Registered On 07-01-2025
Advocate Name Last Listed 22-01-2025 Next Hearing Date 18-03-2025
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